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INTRODUCTION 

I, Suraj Bhan, Chairman of फिट Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes, having been authorised by the Committee पा this 
behalf, present this report on the reservation/representation of the Scheduled 
Castes and Scheduled Tribes in फिट Haryana State Kbhadi & Village Industries 
Board; Haryana Financial Corporation; Haryana State Industrial Develop- 
ment Corporation; the Haryana State Cooperative Land Development Bank 
Ltd.; Education Department-Primary & "School Education; Transport 
Department; Public Works (B & R) Department; and the action taken by. 
the Government on the recommendations/observations contained in the 
Fifteenth Report of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. The reportis based on the replies furnished by फिट De- 
partments/autonomous bodies, explanations and clarifications recetved during 
the deliberations and further observations/recommendations made by the 
Comnmittee in this behalf. 

2. The Committee examined the Administrative Secretaries of 
various Departments referred to in the report. 

3. A brief record of फिट proceedings of each meeting has been kept 
separately in Haryana Vidhan Sabha Secretariat. 

The Committee wish to express their thanks to the Administrative 
Secretaries of various Departments referred to in the report and their repre- 
sentatives who appeared before the Committee for oral examination 1n regard 
to the reservation/representation of Scheduled Castes and Scheduled Tribes in 
their respective departments/autonomous bodies. 

The Committee are also thankful for the whole hearted and wunstinted 
co-operation given by the Secretary/Under Secretary and his staff. 

CHANDIGARH SURAJ BHAN 
THE FEBRUARY 21, 1991. CHAIRMAN



REPORT 

The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes for the year 1990-91 was constituted as a result of the motion 
passed by the Haryana Vidhan Sabha .in its sitting held on 13th March, 
1990, authorising the Hon’ble Speaker to nominate the Members of the 
Committee and also to appoint the Chairman of the said Committee. 

2. Shrt Suraj Bhan, a Member of the Committee, was appointed 
Ctanman of the Committee by the Hon’ble Speaker on 30th April, 1990. 

3. The Committee held 41 sittings till to-date, 

In 15 first meeting held on 10th May, 1990, the Secretary, Haryana 
Vidhan Sabha, on behalf of the Hon’ble Speaker, explained (0 the Committee. 
in details, 15 scope and functions. The Chairman while thanking explained 
the working of the Parliamentary Committee on the subject and also the 
steps to be taken for improviing the lot of down trodden sections of the 
society 85 8150 for the implementation of various Rules/Regulations/Instruc- 
tions issued by the Government for their implementation so far as the 
Scheduled Castes and Scheduled Tribes were concerned. 

In the second meeting of the Commuttee held on 16th May, 1990, the 

-Committee discussed various pomntsas also the difficulties experienced by 
the previous Committees, reflected in the earlier reports, with the Chief 
Secretary to Government, Haryana, as also the representatives of the Welfare 
of Scheduled Castes and Backward Classes Department so that the same 
difficulties and obstacles are mot created by various Departments in the way 
of functioning of the Committee. 

In the third meeting of the Commuittee held on 22nd May, 1990, the 
Committee selected फिट following autonomous Bodies/Departments for 
examination during the year 1990-91 :— 

1. Haryana State Khadi & Village Industries Board ; 

2. Haryana Financial Corporation ; 

3. Haryana State Industrial Develcpment Corpoiation ; 

4, The Haryana State Cooperative Land Development Bank Limuted ; 

5. Education Department—Primary & School Education ; 

6. Transport Department ; and 

7. Public Works (B&R) Department.



T » 
HARYANA STATE KHADI AND VILLAGE »lND‘USTRIES BOARD 
The Commissioner and Secretary to Government, Haryana, Industries Department, was asked by the Haryana Vidhan Sabha Secretariat on 121 June, 1990,- to supply material relating to the reservation/representation of Scheduled Castes and Scheduled Tribes in the Haryana State Khadi and Village Industries Board within a fortnight. The material was not supplied by the Department within ‘time with the result that th¢ Commissioner & Secretary to Government, Haryana, Industries Department had.to be -orally examined for non ‘supply -of the material. Fortunately, the material was supplied on the day of the meeting ‘which, howevér, contamned deficiencies which were, pointed out to the Government representatives. The material received later on, however, could not be scrutinized by the Committee because of paycity of time. .- - - - - 

) P! 
, 

HARYANA FINANCIAL CORPORATION 
. The Government in the Industries Department was asked by the Haryana Vidhan Sabha Secretariat vidé letter dated 1st पट, 1990 for supply- ing-the material relating to the reservation/representation of Scheduled Castes and Scheduled Tribes'in the Haryana Financial Corporation “within 8 fort- - night. ‘The material was- not supplied “till 22nd August, 1990 when  the Goveriment representatives had to be orally examined by the Committce for not supplying the material. The material later on received from the Government ८०एत. फ01 06 scrutinized-by the Committee because of ‘the shortage of* the time af'th¢ disposal 'of the Committee, b ) . 

HARYANA STATE INDUSTRIAL DEVELOPMENT CORPORATION 
The Government in the Industries Department was asked by the Haryana Vidhan Sabha.Secretariat vide létter dated 1st June, 1990 to supply _ 

the material relating to the reservation/representationi है Scheduled.Castes 
and Scheduled Tribes in the Haryana State Industnal Development Corpora- tion, within a fortnight. The material was पक supplied even - after protracted 
corréspondence with the, result that the Committee had to orally examine the 
Commiissioner and Secretary to Government, Haryana, Industries’ Department. 
The Commijttee could not scrutinise the material received later ~on because 
of its being busy with' the exammation of other Departments. ) 
THE HARYANA STATE COOPERATIVE LAND DEVELOPMENT - BANK -LIMITED पद... 

-The Committee for the year 1989-90 decided _to examine the 
Haryana State Cooperative Land Development’ Bank Limited but could not examine the same because the requisite information was not supplied Within stipulated time by the Government. ‘However, the' presept Committee examined the pending material, supplied by the Government. Since it was not asper the format prescribed by the Commuttee, the Commijttee made somé observations in this regard in their meeting held on 13th June, 1990 and requested the Government to supply the material contaning information upto 31st March, 1990. The Government, however, supplied the material vide letter dated 27th August, 1990, Agamn, the material was not supplied as desir- ed by the Committee, the Committec observed पंप ifs meeting held on 11th September, 1990 and decided to request the Government to send the required information maximum within a peiiod of fortnight. The Committee is pained to point out that inspite of number of reminders issued by the Haryana Vidhan Sabha Secretariat, the Government very badly failed to supply the material till the finalisation of the report. 

‘



-~ - 3 
EDUCATION DEPARTMENT (PRIMAR.Y AND SCHOOL EDUCAT!ON)' 

The Commissioner and Secretary to Government Haryana, Educatien 
Department, was requested by the Haryana Vidhan Sabha Secretariat vide 
letter dated 1st June, 1990 to supply the material relating to reservation/ 
representation of Scheduled Castes and Scheduled Tribes in the Education 
Department within a fortnight. The Government, however, requested for the 
extension of time up to four months which was not aceeded to by the 
Committee and the Committee granted extension only for a month in its 
meeting held on 11th July, 1990 , Since the information was mot supplied 
within stipulated time, the Committee had १०. orally examine the Governmeni 
representatives 6n 26th Dzcember, 1990. However, the material was supplied 
by the Government on the same day which could not be scrutinized by 
the Committee due to lack of sufficient time at its disposal. 

- 
i , 

TRANSPORT DEPARTMENT 

The Commuittee constituted during the Year 1988-8% selected the 
Transport Department for examination. The Government was asked by 
Haryana Vidhan Sabha Secretariat to .supply the information regarding 
reservation/represéntation of Scheduled Castes and Scheduled Tribes 
in the said Department vide letter dated 27th May, 1988 within a 
fortnight. The Department inspite of issue of five reminders by Haryana 
Vidhan Sabha Secretariat supplied incomplete information on 16th 
September, 1988. The Government representatives were orally examined for 
non-supply of complete information because the Committee took a serious 
note about the indiiferent attitude of the officers. 

Again, the Committee constituted for the year 1989-90 selected the 
said Department for examination. The Government was again asked by 
Haryana Vidhap Sabha Secretariat on 9th June, 1989 to supply the 
requisite information. The Department did not care to supply the 
information as asked for by the Committee. The information was, 
however, supplied 'by the Department on 27th December, 1989. The 
Committee again took a very dim view about the callous behaviour of the 
officers and recommended t6 the Chief Secretary that action should be 
initiated against the officers responsible for the lapse under intimation to फिट 
Committee. , 

The present Committee scrutinized the information earlier supplied 
and also framed the questionnaire thereon in its meeting held on 6th 
June, 1990 and the questionnarie was forwarded to the Government 
by Haryana Vidhan Sabha Secretariat vid® letter dated 2Ist June, 1990, 
for replying to the questionnaire within a fortnight. The Department 
mijsunderstood and requested Haryana Vidhan Sabha Secretariat that 
since the information is to be collected for the last 10-11 years 
the extension is required upto September, 1990 whereas the -information 
only for the last three years was asked for. Therefore, the extension 
was not granted. . दी 

The Committee in its meeting held on 19th September, 1990, 005 
a very serious view for non-compliance by the "Goverament and decided 
to inform the Goveram:zut by way of demi official letter to be sent by 
the Secretary, Haryana Vighan Sabha, about the correspondence exchanged



‘ | : 4 .V 
between Haryana- Vidhan Sabha - Secretariat, Transport Department and -the 
Financial Comwissioner and Secretary to Government, Haryana, Transport 
Department and further reguesting the Government for supplying the 
information within.a_ fortnight. The reply.to the questionnaire was, however, 
supplied by the Department in December, 1990, . 

."The Committee, for inordinately taking long - time fo compile “data 
‘by the Department, took a very poor view about the functioning of ‘the 
Department at the Transport ‘Commissioner's level as well -as Government 
level. The Commitiee cbserved that this is only because of ' the Officers 
of the Department ' who do not attach importance to the Government 
‘instructions as also the Committee of the Assembly. Not only ‘this, the 
disciplinary proceedings against the officers/o ficials ° already' undér process 
in this regard have not been initidated/completed by the 'Gov‘emmen,tt‘and 
intimated to फिट Committee- even a full year has elipsed. The Committee, 
therefore, recommend that the Chief Secretary should look into such type 
of behaviour and attitude of the - officers at pérsonal level and initiate 
the action against the defaulting officers/officials by conducting enquiries 
and fixing the responsibility, under iotimation to ‘the Committee within 
ome¢ month of the presentation of this repor: to the fouse, “positively. . 

*  PUBLIC WORKS (B & R) DEPARTMENT 

. The Comtissioner and Secretary to Government . Haryana, Public 
Works (B'& R) Pepartment was requested by the Haryana Vidhan Sabha 

- Secretariat on 9th June, 1989 to supply the. information ,with regard 
to total number of employees including working on adhoc basis/daily wages 
(Groupwise); total number of Scheduled Castes employees including work- 
ing on adhoc basis/daily wages (Groupwise) alongwith their percentage 
in position 85 also about the percentage of shortfall and -the reasons for the 
shortfall etc. etc. in respect .of the said Department for the year 1986-87, 

. 1987-88, and 1988-89 (85 on 31st March, 1989). This ..information _after 
protracted coriespondence was supplied by the Government on,6th 
September 1989. . - 

- . The Committee observed that the Department did not care to supply 
the requisite information as asked for by फिट Committee within stipulated time. 
The required information, due to lack of time at the- disposal of the Com- 
mittee, could not be scrutinized. T . ‘ 

- 

s 

The above referred information was scrutinized by ‘the present 
Committee and a guestionnaire was framed by the Committee 10 its meet- 
ing held on 8th June, 1990. The same was sent by the Haryana Vidhan 
Sabha Secretariat to the Commussioner and Secretary to Government, 
Haryana, Public Works (B & Ry Department on 215t June, 1990, for replying 
to the various questions of the. questionnaire.. Thé replies to the 
questionnaire were not received by the Committee within stipulated time with 
the result that the rominders had to be issued by the Haryana Vidhan Sabha 
Secre ariat. ‘ ह 

The replies to-the questionnaire were received from the Government 
vide letter dated 19th October. 1990, i.e. after छिपा months. -The -Committee i 
accordingly examined the representatives of .the Department on 1st, 23rd . 
29th January and 6th February, 1991 for seeking further -clasifications and 
information before framing the report thereon. . 

The information, referred to in Para-l, is as shown .on ‘the.next- page.
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ANNEXURE X’ 

REASONS FOR SHORTFALL IN VARIOUS DRAWING CATEGORIES 

Circle Head Draftsman 

From 1.11.66 to 8 2.79, 25 vacancies of CHDs were filled out of which 5 
were meant for Scheduled Caste category. The posts 816 filled by promotion 
from Divisional Head Draftsman and there was no Sch, Caste Divl, Head 
D/man for promotion and the vacancies lapsed afte1 canying over three years, 

From 9.2,79 to 1988-89, the position of vacapcies fuled and 
representation given 15 as under:— 

Period Vacancies Meantfor  Filled from Shortfall Remarks 
filled 5.0. 5.0. capdi- 

- . ’ dates 

- . 7/ 

9-2-79 to 10 2 2 — 
1985-86 ] 

1986-87 2 — —_ — 

1987-38 5 1 1 — 

1988-89 3 1 1 — 

20 4 4 " — 

Hence no shortfall of Scheduled Caste ता. the cadre of Circle 
Head Djman. Full representatjon 15 being given to Scheduled Caste 
as per Roster. 

Assistant D/man (Civil) 

From 1.11.66 to 31.12.72, 141 posts of Asstt. D/men were - filled 
out of which 28 were meant for Scheduled Caste category. Against 
28 posts, 12 were filled from Scheduled Caste candidates and 16 were 
lapsed after carrymng over 3 years upto 31.12.75. During 1973, 22 -posts 
were filied out of which 4 were reserved for S.C. candidates, 3 posts 
were filled for Scheduled Caste candidates and one lapsed in 1976. 

During the year 1974, out of 11 posts filled, 2 were reserved for Scheduled 
Caste and these were filled from Scheduled Caste category candidates. 
From 1975-77, 6 vacancies were filled out of which one was meant 
for Scheduled Castes but no candidate was recommended by Board and 
post lapsed upto 1979. From 9.2.78 to 8.2.79 no —post was filled. 

From .9.2.79 to .1988-89 position of vacancies filled.and representation 

v .
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given is as under :— - ’ 
N 

* Period -, Vacancies  Meant for Filled Shortfall Remarks 
> filled - Sch. Caste  from SC ’ T 

~ : candidate 

9-2-79 to 51 10 ' 10 — 
1985-86 ' PR ८... / ४. RIS 

_' 1986-87 57 . 1 ,- — 1) Carried gver ,., , 
1987-88 2 1 — 1J to next year 

1988-89 . 28, ., .5 . 6 . 1 All candidates | 
Lo L recommended. by 

, . ‘Board offered 
- ही - appointment 

. Rt . Requisition, for 
; o one vacancy sent 

to Board. 

" Divisional Head D/man (Civil) - LT ” पाए 

From 1-11-66 to 31-12-75, 61 vacancies of Divisional Head D/man were, 
filled out of which 12 were meant for Sch. Caste category. The posts of "Divi- 
sional Head D/men are filled from promotion of Asstt. D/man. There was 
no ehigible A.D.M. of 5.0. category and 9 vacancies were lapsed upto 1975 
and 3 upto 1976 after carrying over 3 years. From 1976 to 8-2-79, 3 vacancies 
of Divisional Head D/men'occurred and one was meant for S.C. category 
one post given to S,C. Candidate का 

L 

- From 9-2-79.to 1988-89, the position of vacancies filled and representation 
given is as under:— 

Period Vacancies Meant for  Filled for -Shortfall Remarks 
‘ filled S.C. 8. , 

' 92779 Direct 51 - 10 10 - — Carried over 
to  Promo- 25 5 4 1 to mext year 
198586 tion T 

1986-87 .Dir- . . 5 1 - 1 ; ,, =do— 
- Pro. ;= Ve = - e PR (- PR है ' 

1987-88 Dir- 2 ं , 1*1 shor}tfalll — g 2 दर --60-7 

' P.l"o. “नए प . /-—- B — ' Vol B . रद 

1988-89 ८... 28 5१ shortfall 6 1 Requisition 
' - Pro. 5 1*1 shortfallr 3 " . =t sentto 
S ‘ : -+ .7 Board ‘for 

Y . .. - T ) 1 1] lpostv. ! 

Direct - -86' 17 16+ - 1 दर e 
__ Pro. , 30 6 - -7, — 
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. ' Hence full representation 1s given to S.C. candidate in the cadre 
of Assistant D/man. 

Tracers (H.Q. office) 

From 9.2.79 to, 1988-89, following  vacancies of Tracers of Head- quarters office were filled *— 

-+ Period Vacancies Meant for ‘Filled for Shortfall Remarks 
filled S.C. 30. : 

9-2-79 to 
1985-86 12 2 3 — 2 candidates 

got trdnsferred 
(10 other units. 

1986-87 6 2 - — Board cand:- : जि 
dates could 
not be appoin- 
ted due to 
stay granted 
by court to 
adhoc Tracers. ' 

18 4 3 — 
. 

Hence full representation 1s given to S.C.candidates in the cadre 
of Tracers. 

ANNEXURE—Y’ 

The Government introduced rosterfrom 9-2-79. Due represcn- 
tation has been given to S.C. candidates as per .roster point on the posts filled from 9-2-79 onwards: There 15 no shortfall of S C candidates after imtroduction of roster but the shortfall would be there in case 1t "18. calculated on the overall strength of employees.
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. AFTER .orally exmining the -.1epresentatives of -the Government, 
the Committee bave observed as under :— - . - 

CADRE-WISE POSITION OF EMPLOYEEIS/,REPRES‘ENTATION' ' 
OF SCHEDULED CASTES. ः 

' The Department informed -that the posts in <Group *‘A’, 8, C 

and ‘D’ services are filled up by way of direct recruitment as also’ by 

- promotion. The Department supplied , informaticn about the --total 

strength of cadre -and represenfation” of, Scheduled  Castes 85, on 9th 

February, 1979 and the total number छठ posts -created and filled व 

from 9th February, 1979 to “31st March,’ 1990 (dnnexure—‘A4’). The. 
reasons for shortfall m Group ‘A’ (Cwvil) &-Group °B’.-are given. . .1n 

Annexure ‘B’ and ‘C’ respectively and lhe reasons for shortfall alonigwith 

lhe - steps taken to recoup  the shortfall in Group ™ ‘C’ services are, at 

' Annexure ‘D’.. ) S 

- 

- 

tatives, have .come to the conclusion that the position with regard to fthe 

representation of Schedaled Castes in various Groups of services ‘require 

review -as the Government could mot _convince the Committee, which is 

also .apparent from the fact that the Govermment revised the whole reply 

to the questionmaire which involved a 10६ of labour and burden on the - 

.State ;exchequre. Even , कटा the supply of revised answers, there were 

factual errors as also difference of opinmion.- This itself speaks about the 

functioning of फिट department. The Committee, theretore, recommend that 

the facts after proper verification about -the representation of - Scheduled 

Castes be furnished to the Committee with up-to-date figares alongwith 

the steps taken to wipe off the shortfall. 

FRAMING OF HARYANA PUBLIC WORES DEPARTMENT (BUILDING 
AND ROADS BRANCH) HEADQUARTERS CFFICE MINISTERIAL 

(GRUP "एल RULES, 1579, : : 

The Committee was pained to observe that at the time of framing 

the above referred to rules, cattings made with lead pencil but without 

initials, were accepted which later on -got the approval of Council of 

Ministers before publication on 28th August, 1979. The representations 

were made by the employees in the year 1980 .'in 'this regard. The Com- 

mittee was sorry to note the affairs of .the department का. फिट Goverii- 

ment level when it was told that फिट file coataining the papers.on फिट 

subject is missing for the last more than a.decade and for rendering 

justice to फिट “Scheduled Castes employees so affected will have to be 

reconstructed. The Committee took a very dim view and observed that the 

cuttings appeared to have been made with ulterrior motives just to put 

‘the employees ‘of reserved categories im poor condition. The,. Committee, 

therefore, recommend that the Chief Secretary may go through the whole 

case personally and the facts after proper enquiry and fixing the responsi- 

pbility for the lapse alongwith फिट steps to फिट (शाला to = promote the 

officials who have been ignored/could not be considered because of “the 

above cuttings, be informed to the Committee at the earliest.’ ‘ 

SPECIAL COACHING 

The Committee was informed that about half a dozen centres for , 

[ 
~ 

The Committee after orally examining the departmental represen- -
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imparting advanced tramning in Banking and Stenography are being run 
by the Department of Welfare of Scheduled Castes and Backward Classes. 
It was also informed that huge funds for the purpose are also provided 
by the Government of India and can not be exhausted on the above 
trainings. The Committee, thefefore, recommend that special coaching 
classes for Scheduled Castes Engineering Gradoates /| A.M.LE. be also 
arranged so as to make available enough such suitable candidates 
for direct recrnitment by the Haryana Public Service Commission. 

RECRUITMENT 

. The Committee was informed that Government instructions re- 
grading carry forwarding of posts werefare being strictly followed. It 
was also informed, that the following number of posts/vacancies were 
carried forward during the year 1987-88, 1988-89 and 1989-90 -— 

1987-88 1988-89 1989-90 

Class-1 करा Nil Nil 

Class-11 _ Nil Nil Nil 

__Claae;fif X \ 
= 

J.E. (Cvil) Nl 3 3 

" 1L.E. (Mech.) 3 3 2 
(of 87-88)  (of 87-88) 

J.E. (Elect.) Nil Nil Nil 

J.E. (Hort.) Nit N1l Nil 

* ADM(Q) - 1 1 ) 

AD.M. (B) के 1 Nil 

A.D.M. (M) ’ Nil Nil Nit 

The backlog in Scheduled Castes categories carried forward during 
the above period in respect of posts filled by direct recruitment ounly is 
at Annexure °‘E’, 

In view of the above, the Committee intended to have ghe details 
of the recruitments made during the period under question but the same 
was not supplied by the Government till the finalisation of this report. 
The Committee, therefore, recommend that the details about the recruit- 
ment made, number of posts meant for फिट reserved category and 
whether these posts were actually filled in, be intimated to the Committee 
so that back-log could be rechecked. 

5 -
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R - SERVICE RULES~ . : पद . ,.. 
_ N . .o - . 1 T 

L} 

The Committee asked for' the service rules. pertaming to various 
Groups, of Services but the same were not supplied. 'Moreover, the 

* Committee was informeéd’ that' these rules require some changes था view 
of ' the instructions 1ssued by the Government on "1lth August, 1988 
The Committee, therefore, recommend that the copies of the service riiles- 
alongwith the amendments; if any, made in them- may ' फट Sent. - . 2. 

1 ADVERTISEMENT. OF POSTS 

The - Government supplied: ‘the~ following .information with. regard 
to the-advertisements made' during the year 1987-88;.1988-89. and 1989-90, 

o, ! f के, खत, 

Category- . . RSV s Addvertlsements made 

-0 P , , 
A e . .. 87-88 88-89 - '89-90 

il t s N Vs RO 

Class-I Nil Nil Nil 

Class-TL i P 
: 

_ocivil . SRS T R 11 . Nl 
~ » .7 (inc. 38C) (inc. 2500 ¢ 

. Elect, l . Nil का. TN 

.. Mech, ' : फेस 1, न लाया 

¥ Hort. ! ¢, Nil ' Nil < o= Nil 

Class-111 ‘ o . \ R R  * 

fr. . . P B - Y कु हू, ५ 

J.Es. (O) , ) Nil Nil 16 
L b K . Ty N ’;' A 

1.Es. (M) . Ni Nil Nil 
- - . - N "y -~ . Y, + r:_fi: . -~ - लि .~ :—‘r:' N "" 

» काठ. (B) . T e Nl Nil', T Nl 

JEs.(H) . SNt Nl Nd 
.:;- प्र व कि . 3 "Ar ५, 

ADM.(C) _ = 24 T & 

DM.(M) «-.. . Nt कसा. , U N 

AD.M. (E) DNl o AN SN L, L NI
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Category Persons recruited 

87-88 88-89 89-90 

Class-1 Nil Nil ] Nil 

Civil 15 11 ' — 
) (inc. 3 8.Cs.) (inc.2 8.05. 

Elect 1 Nil Nil, 
' (Against ए८पुणड5घ07 sent 10 86/87) 

Mech. 2 ‘Nl Nil 
(Against requisition sent 1n 86/87) 

Hort. Nil Nil Nil 

Class-IIT 

JEBs. (O - Nil 69 16 
(Against requisition 

> - sent 10 1982) 

J.E& (M) Nil Nil Nil 

1. Bs. (E) Nil Nil . Nil 

J.Es. (H) ~ Nil Nil Nit 

ADM. (O ‘ — 32 — 

ADM. (M) Nil Nl NI 

ADM. (B) . कसा Nil कसा 

The Committee observed that ' पार department made recruitment to 
the posts of J.E. (Civil) against the requisition sent to Subordinate 

. Services Selection Board, Haryana, in फिट year 1982. The Committee 
desired to have the date as to wher the recommendaions from the 
Subordinate Services Selection Board, Haryana were received which could 
not be supplied by the Govt. till the finalization of this report. The 
Committee, therefore, recommend that detailed information as to when the 
requisition was sent to Subordinate Services Selection Board, Haryanra, 
the date of recommendations by the Subordinate’ Se,vices Selection Board. 
Haryana, and the date of. their appointments alongwith the number of 
Scheduled Castes and Backward Classes candidates appointed, be intimated 
to the Committee. 

DE-RESERVATION OF POSTS 

The Committee observed that the posts in the Department have 
not been de-reserved after properly implementing फिट Government 1ns-



, . 
.. 

[y 
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instructions: The C\ommit/tee, therefore, recommend that this process may 96, 
reviewed with information to the Committee. ः ः ’ 
ध- + -, ~ 

AN 

-, PROMOTICN COF GROUP‘ ‘D> EMPLCYEES . 

The Committee was informed that according to the statutory बी 
rules of the Department for promotion from ‘Group ‘D’ to Group, ‘C_ « 
service, merit-cum-fitness is the criteria.’ There was no reservation where 
posts were filled on the basis of semiority-cum-fitness. However, according 
to Government instructions issued on 11006 August, 1988, reservation is 
also. to, be given where the criteria for promotion is seniority-cum- 
fitness. The Department gave the'fdllowing details. with regard to the 
promotion of Group: ‘D’ employees to Group ‘C :— , s 

दर Year No. of posts filled १ 

‘ & _ General S.C. 

Head Office " 1988-89 1 2 
. ' . ही कि 

' w7+ 1989-90 Nil Nil 
¢ Fild % "1988-89 - कसा! 2 
IR - " 1989-90 Nil Nil 

.In view of the above, thc Committee observed that there still 
exists * shortfall because 20% "posts have not been given to Scheduled + 
Castes employees: who even fulfill the requisite quabfications. The. Com-. 
mittee, therefore, recommend '.that this issse may be examined afresh 
under _ intimation to the Committee. . - \ 

. थे 

RELAXATION L 

.. The Government info/rm,ed the Committee that the qualifications 
‘already prescribed for the technical posts are the barest minimum 80 * 
as to guard against any serious mushap that may arise, due to want .of 
adequate knowledge or expertise. Therefore, no further relaxation can 
be considered. But at.the time of oral examination, .the departmental 
representative mformed that although “there is a provision for relaxation 
of qualifications yet there is no provision for relaxation.in experience. 
The Committée wanted to have some information on various other points , 
in this regard, which was ‘promised to be sent. However, the Committee . 
js sorry to point. out that till the finalization of the report, thé desired" 
information was not supplied. The Committee, therefore, recommend that 
in_order to-enahle the Scheduled Castcs persons to get the  technical posts, 
the training may be imparted to चाट students- of final year of Engineering 
Colleges so that they could be 'recruited by the, Haryana Public Service 
Commission. , न ’ L. T 

~ \ 

. 

ROSTER REGISTERS L o 

+ It was informed" to फिट Committee by ‘way of written reply that 
the roster registers are being maintained as per Government - policy. 
The Committee desired to 862 the roster registers and looked to a few
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of them which were not found to have been prepared 1n accordance 
with the Government instructions althcugh the dcpariment was impajted 
tramming through the Haryana Institute of Public Admimistraticn 1n 
consultation with the Directorate of Welfare of Scheduled Castes and 
Backward Classes. Bisides, the department failed to produce फिट roster 
registers pertaining to the field staff. However, the registers shown to the 
Committee do -not contain summary at the end of recruitment year nor 
these are signed by the Liaison Officer appointed by the Department. 
The Committee has recommended to the Chief Secretary under the heading 
‘““General Recommendations” to look into this aspect. A few of the 
instances of irregularity found in फिट registers are as under :— 

(1) Circle Supdt. (Civil) : 

, The Committee have observed that this post has been ‘shown as a 
promotional post in the register but could not फिट checked in the absence 
of gradation list/rules/instructions in this regard. It has also been observed 
that the Schedoled Castes employees should have been given posts at 51. 
No. 18 and 24, whereas it has been indicated  at Sr. No. 19 
and 26 without recording any reasons which is incontravention of the 
directions issued by the Government. The Committee may be informed 
details aboat this irregularity. 

- (i) S.D.E. . 

The Committee have observed that— 

() It is not clear from फिट register as to wnich post io0 @ 
promotional post and which 06 is to be filled up by direct 
recruitment nor summary has been recorded at फिट emd of the 
recruitmept year; 

(i) the Liaison Officer or the official who is maintaining the 
register, has also mnot signed it; . 

हा) there should be indication the words ‘Liaison Officer” 
below फिट rabber stamp of ‘“‘Director, Research and Design”, 

| है 

(iv) the register shows that against Sr. No. 4 on 23rd February, 
1983, it has been indicated that no Scheduled Caste candidate 
is available whereas om 24th February, 1983, Sbri B.S. Dahiya ° 
‘has been adjusted at Sr. No. 32. It obviously appears to 
be an error; ' ’ - 

The Committee would like to have full details. | 
7/~ ‘ORGANISATIONAL/ADMINISTRATIVE SET-UP-REVISED REPLY 

The Government sent the reply to the .questionnaire vide letter 
dated 19th October 1990. Since the replies were not correct, the 
Government revised the replies and sent the same on 27th December 
1990 before the first. meeting of the Commuttee with the Depariment 
or oral examination. As observed in ome of the preceeding paragraphs, 

the Committee found that the revised replies were mot factually correct. 
Besides, the Chairman asked the Commissioner who further asked the 

i 
1 

5 Director, Research and Design, to prepare a chait of the administrative 

| set up of the Department for supplying the same to the Committee. 
. The Director, Resaearch and Design, badly failed in- his duty not onl 
Kvto this extent but the Committee feel that he .is only फिट negligent officer 

’ 1 

\
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who is responsible for not implementing the Government instructions with 
. regard to the representation of Scheduled Castes in the Department because 

न twice information was supplied, but the same was mot up-to the mark. 
Such officers 'of the Department bring a bad name to the department 
especially whepr the Head of the Department, i.e. the Engineef in-Chief, 
is an ignorant officer.. The Committee, therefore, recommend that action 
should be initiated against the erring officer for non-compliance. / 

REFRESEER COURSES 
The Committee was informed that the department trains every 

official and. officer including Scheduled Castes switably after . reciwtment 
and also conducts periodical refresher- courses. Moreover, technical 
training as well as accounts training 15 also jmparted हा the departmental 
traming 1nstitute at Hisar, The Committee intended to have detailed 
information about various categories of posts under which trammng 15 
imparted .as also the pumber of persons who have been mparted such 
training after appointment, alongwith , the information whether the said 
training proved to be a boon to the officials at the time of thewr pro- 
motion and the number of Scheduled Castes and Backward Classes 
officials who stood benefitted ,with this traming. The Committee is sorry 
to point out' that the information desired in this behalf has not been .sup- 
plied to the Committee till the finalization of फिट report which may now 
be sent at the earliest. oot 

COMPLAINTS . पर, 
The Committee recommend that (he department should maintain a 

registor whith Should contain entry with regard to every complaint received 
from Scheduled Castes. and Backward Classes employees. The Liaison 
Officer should be made responsible to look into such complaints. 

o FILLING UP OF VACANT POSTS 
. The department gave 'information by way of wrtten reply about 

the posts lying vacant पा. the department. The Committee recommend 
that steps should be "काला to-fill up the vacant posts at the earliest under 
intimation to the Committee. . . L. 

ADHOC EMPLOYEES . 
The Committée recommend that a list of officials who .are working 

- 

on avdhop basis may be supplied to the Committee category-wise showing ४, 
the number of Scheduled Castes employees separately.‘ A 

\ STUDY TOUR ' 
The Committee undertook an on, the spot study tour (0 the 

States of Goa & West Bengal and Union Territory of Andaman & Nicobar 
Islands during the month of January, 1991 for about a fortmight for 
discussing with the counter-part Commitice of West Bengal Legislature, 
Officers. of Government of Goa (Social Welfare Depaitment) and the 
Counsellors* of Pradesh Council of .Andaman & Nincobar Islands 
about the matters of common interests and to see the developmental 
works undertaken by them. During the comse of the study. tour, - the 
Committee also visited Bangalore and Madras. > g 

i In addition to. the above study tour, the Commttee also visited 
Shimla (fHimachal Pradesh) and Jaipur (Rajasthap) in the month of Jupe, 
1990 and Januaiy-Febiudiy, 1991 resgecuive]ly and held own .meetings. 

A 
- 

4
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. GENERAL RECOMMENDATIONS | 

ORAL EXAMINATION OF OFFICERS AND: SUPPLY OF INFORMATION R 
The Committee 10 its 15th Report 0651 to address all the Admunistrative Secretaries/Heads 

. 

ber of reminders are issued for obtaining  the information. The Chief Secretary -assured and rather issyed instructions in the matter. The Com- 

them had to be orally ‘examined for not supplying the informavion.- A few instances have been reflected in this report. The Committee would“like that the Qhief Secretary should 15502 strict instructions and ..“'_S\‘\\\ initiate proceedings, against the officers at favlt, under intimation to the ConlHirtree. 
SPECIAL CGMPONENT PLAN 

At the time of discussions with the Chief Secretar of the Commuttee, the Commuitee desired to discu Component Plan. In the meeting of the Committee held on 6th June 

all respect has not been supplied by the concerned Departments till the framing of the Report. Fhe Committee would, therefore, desire that the Chief Secretary to Government, Haryana should check up फिट reasons for not supplying the information under intimation to the Committee. 

(1) semmary is- not prepared by the Departments  after the completion of entries for recruitment, year; '
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. ही) the Departments are maintaining one register hoth for direct 

recruitment and promotional posts wkeregs there should ke 

- . -two’ separate registers; and L ः 

(131) the registers are not signed by the concerned - Officer/Liaison 

Officer authorised .by the Department. ’ 

का view of the above, the Committee again stress that the - Chief 

Secretary to Government, fiaryana should take up the matter regarding the 

maintenance of roster registers in a proper way with various departments 

so that these registers are maintained as per the Government Instructions. 

LIFTING OF THE BAN ] 

The Committee while examining various depariments was mformed 

that the Government have mmposed a ban on the filling up .of various 

posts. The Committee ‘decided that the Government may be requested to 

lift the ban imposed at least on the posts meant for Scheduled Castes & 

. Backviard Classes immediately as.the year 1990-91 is being celebrated 

by the Government of India as ‘Social  Justice Year’ being Dr. Bhim 

Rao Ambedkar’s birth centenary year. The Committee also decided that a 

copy of the instructions so issued by the Government . be sent to the 

Committee for their information. . 
1 

INSTRUCTIONS REGARDING RESERVATION 

4 Prior to 15506 of inmstructions by-the Government on 11th August 

1988, there was no resérvation for Scheduled Castes where posts were 

filled on the basis of semiornty-cum-fitness. However, according to the 

¢aid instructions reservation is to be given where the criteria for pre- 

motion is seniority-cum-fitness. The " Committee observed that discontent- 

ment is prevailing among the officiels who could be benefitted had these 

instructions been made applicable with effect from 9th February, 1979 in- 

. stead of 1lth Auogust, 1988. The Committee, thereforé, recommend that 

the instructions issued on 1lth August, 1988 may be made applicable with 

effect from 9th February, 1979 under intimation to the Committee. 

~ 
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ANNEXURE ‘B 

Subject,«:——’Reasons for shortfall in पाया (Civil), 

a . 

, , After the formation of Haryana, a requisition for two posts of Assis- 
tant Ezecutive Bngineer (Class .I Junior) was sent to H.P.S.C. during the year 
1967: The reqdisition was enhanced to three posts and revised requisition 
was . sent to H.P.S.C. during the year 1969. The H.P.S.C. advertised the 
posts during the year 1969, but no candidate was recommended. The posts 
were re-advertised during the year 1970 and H.P.S.C. recommended 2 can- 
didates of general category out of which only 1 candidate joined the depart- 
ment during the year 1971. Two candidates of general category were recom- 
mended by H.P.S.C. during the year 1977. : 

A requisition for 9 posts, out of which 2 posts were reserved for 
S.C. category, was placed with H.P.S.C. during the year 1978, and the 
posts were advertised during the year 1979. H.P.S.C. recommended only 
one candidate of general category during, April, 1980. The H.P.S.C. again adver~ 
tised 11 posts including 2 posts of S.C. category during the year 1982, but the, 
names of only 3 candidates of general category were recommended during 
August, 1984. Remaining 8 posts including 2 posts of S.C. category were 
re-advertised by the H.P.S.C. during the year 1985 But no candidate of S.C. 
category could be made available by the H.P.S.C. and, therefore, the H.P.S.C. 
recommended all the 8 candidates of general category ‘during January, 1987. 
one candidate of general category, who was previously allocated to public 
Health Deptt. by the H.P.S.C. was allocated/recommended to this department 
during the year 1988. ही ) . 

In view of above, 2 posts of S.C. category lapsed after 3 advertise- 
ments by the H.P.S.C. Thus, th:se posts have 9650 dereserved after 
following the procedure as Prescribed in Government instructions .
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ARNEXURE ‘C 
. # M f v, 

S'Ilbje'ct :—Reasons for shor¢fall छा Class—II 

After the formation of Haryana, first direct recruitmentin Class IT 
(Civil) was made in the year 1969-70.. Against the requisition of 53 posts 
“(14 posts reserved for S.C. candidates and one for ~B.C.), the 
H.P.S.C. vide letter dated 14-11-69 recommended, 58 candidates including 2 
candidates belonging to Scheduled caste category, one for B.C. The balance 

-12 Nos reserved posts for S.C were re-advertised by H.P.S.C. 1n Sept. 1970 
The Commussion recommended 3 Scheduled caste candidates who jomed the 
Deptt. पा Feb., 1971 , There was thus a shortfall of (14—5)=9 candidates 

2. A requsition of 38 posts was sent to Commission by the Govt 
during 1970-71 which was subsequently increased to 100 posts. Out of 
which, 29 posts (20 plus previous shortfall of 9 as explained m para 1 above) 
werc reserved for Scheduled caste candidate and 2: were reserved for B.C 
Against this requisition, only 2 Scheduled caste candidates were 1ecommended 
by H.P.S.C.and out of these 2 candidates only one actually, joned in July 
1971. However, 2 B C. candidates were recommended. They too jomed the 
Deptt in July 1971. Accordingly Hr. Govt. ¥ide its Memo, No. 5027-PW-III 
(ASO)-71/22735 Dt. 28-8-71 requested HP S C. to re-advertise the balance 
posts for S.C. candidates. The Commission advertised 27 posts of Assistant 
Ergineer (Civil) (exclusively for Scheduled caste condidates) vide its advertise 
ment No. PG/24/70/20175 dated 22-1-74 but no scheduled caste candidate was 
ecommended to the Department against this advertisement. Thus these posts 
lapsed in terms of Chief Secy. to Govt. Haryana letter No. 2812-2GS-76/11578 
dated 5-5-76 which stipulated that unfilled reserved posts shall be 
carried forward for a maximum period of 2 years । 

In the year 1976, a requistion for 20 posts of A E. (Civil) was sent (0 
H.P.S.C. out of which 4 posts were meant for S.C. category candidates 
Later on the requisition was incieased to 30 and the Govt was informed by 
the Engineer-in-Chief that out of 30 posts, 6 were meant for S.C. candidates 
Against the requisition placed by the Govt, the Commission advertised 
47 posts of A.E. (Cwil) vide 1ts Advt. No.1 Dt. 8-4-77 

The Commission 1n the Nov., 1977 sent a list of 45 candidates out of 
which offer of appointment was issued to only 25 candidates. In the list of 
H.P.S.C., two candidates belonged to S.C. category. The offer of appomnt- ° 
ment was issued ५0 them but they did not join The shortfall in the scheduled 
caste category as carried over to the next requisition placed with H.P.S.C 
during the year 1980 o . 

4. During the year 1980 a requsition for 51 posts of A. Es. (Civil) was 

sent by the Govt. to H.P.S.C. out of which posts meant for reserved candi- 
dates were 88 under:— 

3.0. =10+4 (Previous shortfall) 

B.C. | =5 

These posts were advertised by the Commission in July, 1981 (Advt 

No. 2). Agamst the requisition of 51 posts, Commission recommended 
"39 candidates including 2 ccndidates of 3.0. category and 5 from B.C. 
category vide their letter No. RG 3/80/14736 Dated 13-8-82 
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_15-11-88. The Commission recommended all 

51 

Out of these 39 candidates, 36jomed the deptt. in 1983 including two 
candidates of S.C. category.and 4 from B.C पतन | . Remaining 12 posts 
meant for Scheduled ~castes were re-advertised by the H.P.S.C." in 
November, 1982. The H.P.S.C. vide No. R.G./3,89/12880 Dated '7-3-84 
recommended. only one-S.C. candidate, 10 candidate -0 General category and 
one' candidate of B.C. cafegory during_‘the year 1984. But ‘thg ‘candidate of 
S.C. category did not join. Thus the remaining 11 posts meant of S.C. 
category lapsed in terms of Haryana Govt. circular letter No. 38/2018-2 
GS§-1 dated 9-2-79 after two advertisements 

’ 

3 5. On the requisition bythe Deptt./Govt., the H.P.S.C. vide Advt. 
No. 11 of January, 1987 advertised 15 posts of A E. Civil including 3 reserved 
for'S.C. and ०06 for B.C. Against the above requisition, the Commission vide 
No. RG/9/86/15308 dated 9-10-87 recommended 20 candidates including one 
candidate of S.C., category one for B C. category, who joined the deptt. 
during the year 1988-89. .Remainmng 2 posts of S.C. category were re- 
advertised by घाट Commission in February, 1988. The Commission recom- 
mended the names of 2 S.C. candidates who joined the deptt. during the 
year 1989-90. दे ~ 

6. During the year 1988, 11 more posts of direct quota arose in the 
Deptt. out of which 7 posts were meant for general category 2 for S.C. 
-category and two for B.C. category. It was decided by the Govt. that 
.the posts meant for general category be filled from the waiting list of 
H:P.S C. (recommended in Oct., 1987) and the posts meant लिए scheduled 
caste/B.C. category be - got advertised. Accordingly an advertisement for four 
posts (2 meant for 8.C. category and 2 B.C. category) was published on 

the four candidates ie. 2 
candidates of 5.0. category and two of B.C. category on 27-9-89 who joined 
the deptt. during the year 1989-90. o 

v 

7. A requisition of 43 candidates, out of-which 9 reserved for S.C. 
and 4 for B.C. 1s pending with फिट Haryana Public Service Commission. 
These posts havé, however, been filled up by making adhoc  promotions 
ag Stop-gap arrangements, outside quota as per provision in the service 
rules. 

8. From 1-11-66 to 31-3-90, 257 persons joined this deptt. as 
Temporary Assistant Engmeers (Civil) out of which the quota 0: 5.0. category 
worked out to 51. The position of 51 posts of S.C. category 15 as under :— 

1. Persons in position =12 (3 have been promoted as E. Es) 

2. Resigried on 11-1:76 S=1 
after joining थे 

3. Posts elapased ‘= 38 (27+411) vide para 2 and four 
—_—— -above" 

51 \ जे 

[ 

Thus there has been no omission to provide the opportunity to tbe 
S.C. candidates to avail the benefit of the specified reservation.
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" CLASS-I (ELECT.) \ v 

Since formiation of Haryana till today 34 vacancies of direct recruits 
1, e. Sub Divisional Engineer Elcct. have arisen.and out of these, 7 vacancies 
fell into the share of Scheduled caste candidates. - Against seven vacancies, 6 
candidates joined this Deptt. A’ requisition for one post of S.C. candidate 
1a91:|d60n‘e candidate of general category was sent to H.P.S.C. during August, 

86. - ' . 

The H.P.S.C. reccommended cardidate of general category during April, 
1987 while intimating that no candidate of S.C. category applied for the post. 
Thus one post meant for S.C. category was carried forwarded and was 
re-advertised by H.P.S.C. पा May, 1987, but no candidate could be 
recommended by the H.P.S.C. till 3-8-87, when the number of vacancies 
meant for direct quota reduced due to arrival of Jong term deputationist - 
and the requisition was withdrawn, . 

'CLASS-I1 (MECH.)’ 

Since formation of Haryana only 25 vacancies have occureéd which'fell 
to the share of direct recruits.» Out 6f these 25 vacancies’ total 17 vacancies 
had arisen upto 9-2-79, when the roster for reservation of vacanciesfor sch- 
eduled caste, B.C. and E.S.M. was introduced by the Govt. Upto that 
date viz. 9-2-79, two candidates of schedueled caste category had already 
been recruited through H.P.S.C.. As per roster prescribed vide Govt. instruc- 
tions dated‘9-2-79, the posts at Sr. No. 4,8 & 14 were meant for S.C. 
candidates. Since only ¢ 2 candidates joined the Deptt. upto 9.2.79, 
one post meant or S.C’ candidates had lapsed. After 
9-2-79 as per roster of vacancies 8 posts for direct recruitment have arisen, 
out of which two posts i.e.-at डा. No. 4 & 8 are meant’ for S.C. candidates. 
Against these two posts 006 candidate has already joined the deptt. on his 
selection through H.S.P.C.. during 1987 and the second vacancy has been 

-usurpd 05४ ' an adhoc appointeec by securing stay orders against his termi- 
nation from the ‘Hon'ble High Court. The stay 'order are still in oper- 

" ation. 

-
 

CLASS-II (HORT.) . 

Since formation of Haryana only 4 ' direct recruits. havé joined फिट 
department and out of these four (only one-vacancy fell to the share . 
of 5.0. candidates. But since only ome vacancy for direct recruitment 
arose. at a time in any particular 'year) no reservation -was possible to 
‘avoid 100% reservation. 

A
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ANNEXURE—D 

The reasons of shortfall and steps taken to fill up the shortall in 
Group “C’ are 85 under :— 

' JUNIOR ENGINEER (CIVIL) 
J 

From 1-11-66 to 9-2-79, the department seht requisitions to fill up 620 posts of Junior (Civil) and the share of SC was 124 posts against which S.S.S. Board recommended only 32 candidates for SC Category. The 
remaining 92 posts lapsed upto 9-2-79 after they were carried over for 2 Years in accordance with Haryana Govt. circular letter No. 2812-2GSI- 76/11578 dated 5-5-76. A new roster wasoperated from 9-2-79 in accord.. ance with Haryana Govwt. circular letter No. 38/20/78/2GSI dated 9-2-79 which superseded all previous instructions on the subject- 

2. After 9-2-79, 256 postsof Junior Engineer (Civil) have been. filled by the Department upto 31-3-90. Accordng t6 the roster register, 51 postsof Junior Enginecer (Cwvil) are required to be 
filled from the candidatcs belonging to ‘Scheduled Caste category. Against this quota 48 posts of Junior Engineer (Civil) have been filled up 
from the candidates of this category and as such upto 31-3-90, there was a shortfall of 3 candidates. Regquisition for 8 Schedule® Caste candidates has now been placed with the S.S.S. Board Haryana vide this office letter 
No. 8544/Eii dated 28-12-90 after taking into account the latest-position , 

JUNIOR ENGINEER (MECHANICAL) 

From 1-11-66 to 9-2-79, 79 posts of Junior Engineer (Mechanical) were filled. The reservation of Scheduled Caste was 16 posts agamnst which the 8.8 .5. Board could supply only 3 candidates. Eleven posts for Scheduled Caste Category lapsed upto 1976 and two posts lapsed 1 1977 after bemng carried over for 2 years in accordance with Haryana Govt. circular letter 
No. 2812-2GSI1-76/11578 dated 5-5-76. A new roster was operated from 9-2-79 in accordance with Haryana Govt, circular letter No. 38/20/78/.GSI dated 9-2-79, which superseded भी previous mstructions on the subject. 

2. From 9-2-79 to0-31-3-90, 27 posts of Junior Engineer (Mechanical) have been filled in out of which the quota of Scheduled Caste candidate was 5. The S.S.S. Board supplied 2 candidates of this category. Requisition 
for remaining 3 posts for Scheduled Caste category was sent to S,S.S. Board Haryana पा घाट year Febiuaiy, 1986. Again 10 July, 1988, S.S.S. Board adves- tised 3 posts of Scheduled Caste Category. One post was filled agaipst Ex- 
Gratia“ under intimation to S.S.S. Board in the year 1989-90. This candidate belongs to Scheduled Caste Category. Reccmmendations against 2 posts are awaited from S.S.S. Board. A reminder has been issued to the Board vide Memo. No. 17997/Eiii dated 28-12-90. 

JUNIOR ENGINEER (HORTICULTURE) N 

From 1-1-66 to 9-2-79, requisition for 28 posis of Junior Engineer (Hort.) was sent to S.S.S.. Board out of which quota for Scheduled Caste candidates was 6 against which the Board could not recommend any candidate -- for Scheduled Caste Category and these posts lapsed upto 9-2-79 after they
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were carried over for 2 years in accordance with Haryana Govt. circular 
letter No. 2812-2GSI-76/11578 dated’ 5-5:76: A new roster was operated 
from 9-2-79 in accordance with Haryana Govt. circular letter No. 38/20/78/ 
2GSI dated’ 9-2-79, which superseded all’ previous instrictions' on the 
subject 

From 9-2-79 to 31-3-90; 16 post of Junior Engineer (Hort.) has been 
filled in. At present 5posts are lying vacant . which have not been filled in 
diie to economy medsures ' . 

v 

- .+ CIRCEE HEAD DRAFTSMAN (CIVIL) ' ' 

From 1-11-66" to' 9-2-79, 25 vacancies of Circle Head Draftsman 
occured. out 6f which 5' posts* were mieant for Scheduled Casté Catsgory. 
The pdst of Circle Head' Draftstnan' are filled- by promotionifrom’ Divisional: 

,Head Draftsman having'5 years experienice. "There wasno elgible Divisional 
Head Draftsman in Scheduled Caste Category for promotion to the post of * 
Circle Héad Draftsmian 

- 

From' 9-2-79 fo 31:3-1990, 21 posts were-filled out of which 4+ posts 
were meant for Scheduled Caste Category and: these were fillid एफ by the 
Schedhiléd Caste candidates. Hencé there' is- 00 shortfall ] 

DIVISISNAL HEAD DRAFTSMAN (CIVIE) Sy 

From;§-11-66 t0-9-2-79, 64 posts of Divisional Head Draftsman’ were 
filled by promotion out of which 12 posts- were meant for Scheduled Caste 

.Category. These posts are filled by promotion from amongst Assistant 
Draftsman having, 5 years experience 3 candidates belonging to SC category 
were promoted. . For the remaming 9 posts, eligible candidates belonging to 
sSc 1cflba.t‘legory having 5 years expériénée as Assistant - Drafisman were not 
available 

- " ' From 2:9-79 to' 31-3:90, 49 vacancics were filled dut of which 9 are 
meant for Scheduléd Caste Category and these were filled by the Scheduled 

" Casté Citegory candidatés. Hénce there 15 no shortfall 

', ASSISTANT DRAFTSMAN (CIVIL) 

1/3rd posts of Assistant Draftsman are filled up by prémotion from the 
Tracers having passed Departmental Examination or .LT.L ' and , remaining,’ 
2/3rd posts by direct recruitment. From 1-11-66 to 12/72; 141 posts of 
Assistant Draftsman were filled' out of which 28 posts.'wére meant for . 
Scheduléd'. Caste : Category. Against 28 posts; 12 Posts were filled from 
Schéduled Caste Candidates sponsored by S.S.S. Board. N6 Scheduled Casté 
candidate was ‘available for filling remaining 16 posts either by profiotion 
or by, direct recrujtment by S.8.S. Board. ', 1 A 

- 

. L T पड 

. During 1972, 22 posts were filled oyt of 'which 4 posts were reserved: 
for Scheduled Caste Category. Against~these posts, 3 posts were filled from 
Scheduled Caste Category candidates recommended by S8.S;S. Board. . No 
Tracer in Scheduled Caste Categoiy was dvailable fcr prcmoficn to the post 
of ADM -y 

- .During 1974, 11 Posts of Assft. Drafisman were filled ouf of which/2’ 
were fegervedifor ‘Scheéduled Caste candidates 2906 thése wére filled-from the 

-~ 

]
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Scheduled Caste candidates sponsored by the Board From 1975 to 1977, 6 vacancies of Asstt. Draftsman were filled out of which one was meant for 3cheduled Caste Category. No candidate was recommended by Board and posts lapsed after carrying over for 2 year in accordance with Haryana Govt. . circular letter No. 2812—2681—7({6 11578 dated 5-5-76. A new roster was operated from 9-2-79 in accordance with Haryana Govt. circular letter No. 38/20/78/2GSI dated 9-2-79 which superseded all previous instructions on the subject. . 

2. From 9-2-79 to 31-3-90, 123 posts (87 by Direct and 36 by pro- motion) have been filled, out of which 24 posts were meant for Scheduled 
Caste category and 23 posts were filled from Scheduled Caste category. Requisition for one post has been sent 10 S.S.S. Board vide No. 6604/Eui dated 23-6-89. A reminder has been issued to S 5.5. Board vide this office memo. No. 8539/Eii dated 28-12-90. ’



HARYANA P.W.D. B&R BRANCH 

ANNEXURE ‘E’ 
Back-log inS.C. Catcgory carricd forward during last 3 years in respect of posts filled by Direct recruitment only. 

— 

Persons belonging Net back-log Remaiks regarding action taken to Resérved posts Persons Net back- Persons recruited Reserved posts Persons belong- Net back-log Persons recruited Reserved posts 
meant for SC belonging log at the during 1988-89 meant for S.C. ing to S.C. cate- at the end during 1989-90. meant for S.C to S C. catego1y at the end of complete the back-log at the end of 

category to S.C. end of category inclu~ gory actually of 1988-89. categoly mclu- actually appointcd. 1989-90. 1989-90. 
including back actually the year ding back-log appointed ding back-log. 
log appointed 1987-88 - 

5 6 7 8 9 10 11 12 13 14 15 16 

There was no post Nc pei- No tack- No perscn TLeic wasno No persen of No tack- No perscn The1¢ was no Noreieccr cf SC No beck-Icg Theie was no back-log”and no 
meant for S.C. cate~ scn f log. reciulted dunng rostfor S C. S.C. category Icg. recimtcd durng tack-lcg and catcgory was action was required . 
go1y and no btack S.C. cate- 1988-89. category and was appainted. 1689-¢0. no [051 meant appointed. ' 
leg. gory was Back-log. for S.C. cate- ) 

appointed. gory. 

3 3 —do— 11 2 2 —do— —do— —do— —do— —do— —do— 

No post for S.C. No re- —do— No recruit- There was no No person of ~—do— —do— —do— —do— —do— —do— 
category and no cruitment. ment. post forS.C. S.C. category 
back-log. category and was appointed. 

back-log. 

1 —do— 1 —do— 1 —do— 1 —do— 1 —do— 1 One adhoc appointee SDE (M) 
had got stay orders against termi- 
nation of his services from High 
Court. Next postfof A.E. (M) shall 
be filled from S.C. categary through 

! direct appointment. 

There was no post —do— No back- —do— There was no . —do— No back- —do— There was no —do— No back-log- There was no back-log and no 
meant for S.C. cate- log. post for 5.0. log. back-log and action was required. 

gory and no back-" category and no post meant 
log. no back-log. for.S.C. cate- 

gory. 

3 Requisi- 3 No recruitment 3 Requisition pen- 3 1 3 1 2 Recommendations against 2 candi- 
(Back-log) tion made during this (back-log only). ding with S.S.8. (Under Ex- (Back-log (Under Ex-Gratia dates belonging to S.C. category 816 

: pending year. Requisition Board. gratia). ornly). Scheme). awaited from S.S.S. Board. Board 
with S 5.5. जि for 3 S.C. candidate . has been reminded vide T/O Memo 
Board. pending with S.8.S. No. 17997/Eii1 dated 28/12/90. 

Board. 

rd. 

1 ला 1 32 6+1=17 (back-log) 6 1 No recruitment 1 — 1 Requisition for one post of S.C. 
(Back-log) made during _ (Back-log). category was sent to S.S.S. Board 

) 1989-90. Reg- - vide No. 6604/Ei dt. 23/6/89. A 
. uisition for 1 S.C. reminder has been issued vide 

candidate pending No. 8539/Eii, dt. 28/12/90. 

- 

» back-log in these categories and no recruitment was made in these categories 
st 3 years. 

with S.S.S, Board.



[ 59 

IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN THE 15TH REPORT 

The Committee considered/scrutinised the action taken by the Govern- 
ment on the recommendations/observations contained m its 15th Report. In 
cases where the replies w:re not received from the Government and the Goverp. 
ment was reminded by the Haryana Vidhan Sabha Secretariat, the Committee 
orally examined the representatives of the concerned Departments/Government 
for not sapplying the information about the action taken on the recommendations 
of the committee 

The Committee feeling satisficd with the action taken by the Govern- 
ment on some of the recommendations/observations, the Committee dropped 
them. The recommendations/observations which are still outstanding 
are as shown on the following pages togethsr with further observations 
of the Committee.
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 C
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th
es
e 
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po
st
s.
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d 
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e 
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. 

(O
ff
ic
e 

of
 

th
e 

Du
ec
to
r,
 

Sc
he
du
le
d 

Ca
st
es
 

an
d 

Ba
ck
wa
rd
 

Cl
as
se
s 

De
pa
rt
me
nt
, 

Ha
ry
an
a)
 

as
 

we
ll
 

as
 

a 
re
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at
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at
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re
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b
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e 

Bo
ar

d 
ag
ai
n 

re
mm
po
se
d 

th
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e 

De
pa

rt
me

nt
/ 

Bo
ar

d 
su

pp
li

ed
 

th
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PROCEDURE FOR DEALING WITH THE IMPLEMENTATION OF THE 
RECOMMENDATIONS/OBSERVATIONS OF THE COMMITTEE OGN 
THE WELFARE OF SCHEDULED CASTES AND SCHEDULED TRIBES. 

(a) After a Report is presented to the Haryana Vidhan Sabha, 

(b) 

© 

@) 

() 

® 

(2) 

Gy 

copies thereof will be forwdrded by the Secretary, Haryana 
Vidhan Sabha directly to the Administrative Secretaries con- 
cerned with पट 8प्रगुंटए matter of the Report; 

The Administrative Secretaries concerned with फिट subject 
matter of the Report will consider the recommendations of the 
Commuttee on the Welfare of Scheduled Castes and Scheduled 
Tribes, a copy of the 'letter being endorsed to the Head of 
Department concefned simultaneously. General recommend- 
ations will be dealf with in the Welfare of Scheduled Castes 
and Backward Cldsses Department; 

The Head of Department concerned shall furmish their 
comments' on the recommendations of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribesto the 
Administiative = Sécretary concerned on receipt of the Report 
of the Commuttee; 

The Admumistrative Deparment concerned will then take 
ummediate steps for the implementation of the recommenda- 
tions of the Committee concerning 1it. It will take the case 
to the Minister Incharge of the Department orthe Council 
of Ministers, 85 the case o ay be; 

The cases in which the Adminstrative Department does not 
agree with the recommendations of the committee will be for- 
warded to the Secretary, Haryana Vidhan 35908, with detailed 
reasons for comments. Then Secretary, Haryana Vidhan Sabha 
will forward these comments to the Department of Welfare 
of Scheduled Castes and Backward Classes to examine such 
cases and offer their comments; 

The Admimstrative Department will then take immediate 
steps for arriving at a decision m suchcases. It would take 
such cases to the Minister Incharge of the Department or to 
the Council of Mimsters, if necessary, for mcorporating पा 
the Memorandum for the Council, the views of the Depart- 
ment of Welfare of Scheduled Castesand Backward Classes; 

After a decision has been taken at the appropriate level, the 
same will be communicated to the Secretary, Haryana 
Vidhan Sabha by the Administrative Department with a copy 
to the Commissioner and Secretary to Govt., Haryana, 
Welfare of Scheduled Castes and Backward Classes Depart- 
ment; 

Cases involving disciplinary action and financial and other 
irregularities should be placed before the Mimster concerned 
or the Council of Ministers, as the case may be, even though 
the recommendation of the Committee on the Welfare of
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Scheduled Castes and Scheduled Tribes is proposed to be 

accepted . ९6 cases. mvolving financial irregularities will 

invariably be decided in consultation with the Finance 

Department; 

(i) The Secretary, Haryana Vidhan Sabha will prepare a statement 

showing the action taken on the report of the Committee 

. and place 1t before the Commuittee. Further comments of 

the Committee, 1f any, will be communicated to the Admims- 

trative Secretaries to the Government of Haryana for pecessary 

action 

The Vidhan Sabha Secretariat will maintain a lstof outstanding 

recommendations of the Commuttee on the Welfare of Scheduled Castes and 

Scheduled Tribes and periodically remind the Department concerned. A half 

yearly report ending on 30th June and 31st December will be furnished by the 

15th July and 15th January to the Director, Welfare of Scheduled Castes and 

Backward Classes Department by the Heads of Departments/Administrative 

Secretaries about the implementation of the recommendations of the 

Commuittee. Every effort should be made by the Administrative Secretaries/ 

Heads of Departments to expedite the action on the recommendations/observ- 
ations of:the Committee and this work should be treated 85 a-general rule on 

“Top Priority” basis. 
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